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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL
Heard Miss N.,Mohamty, 1d.Coumsel for the

|
applicamt. A copy of this O.A. has been| |

&/\/ ‘L’J—v served or Mr.R.C.Rath,ld.Standing Counmsel
.3#[% for the Respondents, |

" The erievance of the applicant is that
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he had sulmitted & representition dated.
, /l 28,10,03 (Anmexure-2) stating that although
he was senior emouch he was mot callifor

Departmental Examination akout which détails

K‘ haee not been furmided im this application.
s Having fFegard té the case, we hereky
direct the applicant to file a fresh
representation to the Chief Personnel
"o 01~ N
) Officer/Pivisional Mamager (Personrnel),
Q East Coast Railway civimg full details of
P S G

departmental examination and also the other

related cgrievances that he has got in this

P
matter, If such a representation is received
U{\/ ry the Cheif Personnel @i#ficer/Divisional
J(.j) Manacer (P), he will dispose of the same
a

within/period of 120 days from the date
6f receipt of the representation.

With the above epder this O.A, is dispos~-
ed ofe No costs.
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Member (J) cfrairm: ma; /




